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Tamimting the prebationiry peried o the |
applicant whowa; in employment of R‘gn‘-S-O, the reversion
order was passed’ Against the reversien order, the
applicant filed a writ petition hefore the High Court
which stayed the eperation of the reversion erder. The .ll'
writ petition has been transferred to this tribunal
by eperation of lan Ag pmbationary poriod of the oppli-
~cant had ended and the applicant contimusd o mmin
in service, the reversionarder dated 5.5.82 has autematiea
-lly‘vmished_. It'_is net necessary te quash the said
erder a3 it will net be leoked inte or given any
ro@egmitién te. The salary has not been paid to the )
appl’icantéiﬁf Let it be paid within a period of three months('-
from the date of communication of this erderWith
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these observations, the applicatien stands dispesed

of/finallyl No exder as to costsl M
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